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f i  $tt ĉrr? «rwff vr  %
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MR. CHAIRMAN; The question is:

“That leave be granted to Shri 
Shashi Bhushan to withdrew the 
Bill further to amend . the Delhi 
Rent Control Act, 1958. ”

The motion was adopted.

SHRI SHASHI  BHUSHAN: 
withdraw the Bill

1*53 his.

CONSTITUTION  (AMENDMENT)
■••'-':■  '• BILL .

(Amendment of article 80 and 
omission of Fourth Schedule)

SHRI DlNESH CHANDRA GO- 
SWAjM! (Gauhati): j beg, to move:

“Tliflft the Bill further to amend 
the Constitution q( India be taken
■ into co&sidetatkm.**

Tl&y. Bill calls fpt;).an aisittiiitaettt ■ ? of 
Article $0, and the fourth Sjpĥute 
of the Constitution. Now, Art. BO Of 
the Con# itutioiT'deals >. wlttt- i»frreiw*ir 
tation to Rajya. Sabha and Art.* 80< 1) 
states.: ■ ......... r*. ;■

"Ths Council of States shall con­
sist of—

(a) twelve members to be nomi­
nated by the President in

. . , accordance with the provi­
sions of clause (3); and

(b) not mbre than two hundred 
and thirty -eight,, - representa­
tives of the States and of the 
Union territories.”

Of these 238 representatives, the 
allocation of seats in the Council of 
States is made according to sub- 
claivse (2) of Art. 80 which states:

“The allocation of seats in the 
Council of States to be filled by re­
presentatives i of the States and of 
the Union territories shall be in 
accordance with the provisions in 
that behalf contained in the Fourth 
Schedule.”

* <

In the Fourth Schedule, the allo­
cations have befeii made and at the 
present moment, the strength of the 
Council of States is 231 and. from a 
perusal of the Fourth Schedule ‘ you 
will find that the representation of 
ten States comes to 40 and. represen­
tation of four Union territories 
comes to 5. That means that t&n Sta­
tes ;and four Union territ'Tus contri­
bute to the Council of Stages 
45 representatives whereas 11 States 
contribute to the Council of States 
representatives.  I have by this 
amendment sought for an amend-, 
ment of Article 80 and I have said 
that Council of States, should consist 
of 12 members to be nominated by 
the President in accordance with the 
provision of clause 2 as is the exist­
ing provision.. But what I have asked 
for arid what is important in the Bill 
is that there should be equal retire*-:
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mentation of all the Slates in the 
Council of States. There should not 
be an arbitrary figure of—for exam­
ple the highest number of 30 from 
U.P., 22 from Bihar, or the lowest 
number of 3 from Nagaland or 1 from 
let us say Manipur, and so on and 
so forth.

Now, under the provisions of the 
Constitution each Stato enjoys equal 
status and, therefore, my first .argu­
ment in support of my Bill will be 
lhat under the provisions of the Con­
stitution each States enjoys equal 
status. Under the Constitution thoy 
shojwlki av*so have jequal representa­
tion in the Council of States, other­
wise though in the parallel provision 
of tho Constitution We have tried to 
give equal status to all the States, sJ 
Tar as most important aspect of the 
repi esrntation

*T W i  (TRT) WT n+-
v'rs m  *n<fr *t *fr
cî r̂ nr i\ fra arc- fa>>«rr, f^vrr U  
o * ; r  w w i  ?
si®ri i r  5 r  f w svfa faf<3 ran; g w r 7

SHRI D1NESH CHANDRA GO- 
SWAM1: 1 am nut sa/ii*  ̂ U’at will be, 
because higher the number of 
population, the higher will be 
the representation in the House of 
People—which is the first body when 
policies are determined. But in the 
other chamber, the Rajya Sabha or 
the Council of StJtes which is 
said to be a corrective chamber, the 
same principle should not govern the 
representation. Supposing by weight 
of population certain States get certain 
weightage in their favour in this 
House, obviously, there should be a 
corrective chamber and the corrective 
chamber is the Rajya Sabha where 
all the States should have equal re­
presentation so that they can come 
forward to view action taken in this 
House dispassionately divorced from 
the weightage of popu&ltion that may 
lead to measures in a particular 
direction in this House. Sir, if you 
look ..,

Consiilvtion Am- 366s, 
endment) Bill

MR. CHAIRMAN: He can continue 
on the next occasion. Now, Shri 
Raghu Ramaiah will present the 
report of the Business Advisory 
Committee.
17.58 hrs

BUSINESS ADVISORY COMMITTEE 
Fifty-fifth Report

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K RAGHU RAM­
AIAH): I beg to present tlw Fifty-fifth 
Report of the Business Advisory 
Committee

SHRI M. C. DAGA (Pali): I
would like to know only this, namely 
whether th e Business Advisory Com­
mittee has recommended the exten­
sion of the session or not.

SHRI K. RAGHU RAMAIAH: We
will end the session on 9th.

MR. CHAIRMAN : The House
stands adjourned till ...

SHllI K. RAGHU RAMAIAH. 1 
may say that the recommendation of 
the Business Advisory Committee has 
tt> be endorsed by the House on Mon­
day. T am saying it because I do not 
want it to be said Chat we have 
anticipated the decision of the House.

SHRI R. S. PANDEY (Iiajnand- 
gaon): We are coming 011 Monday.

SHRI K. RAGHU RAMAIAH: You
asked me for the recommenadtion.
I -said this in the recommendation 
but subject to the approval of the 
House.

SHRI R. S. PANDEY: It becomes 
valid for Monday.

MR CHAIRMAN: The House
stands adjourned to re-assemble at
II A.M. on Monday, the 5th May, 
1975.

18 hrs.

The Lok Sabha then adjourned till 
Eleven of the Clock on Monday, May 
5, 1975/Vaisakha 15, 1897 (Saka).

MAY 2, 1975

GMGIPND—LS III—695 LS 21.6-75— 978.


